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I. DURATION OF SESSION 

Date of Commencement ............................... 24 February, I 'N:! 
Date of adjourment sine die .......................... *12 May, 1992 
Date of Prorogation .................................... 25 May, IW2 
Total number of days of Session .................... 79 days 
Number of actual sittings ........................ , ...... 49 days 
Number of hours of sittings ........................... 30CJ Hrs. 12 Mts. 

*1bc Session was originally scheduled to conclude on Friday. the 8th May. 19IJ2. On 
the recommendations of B.A.C. House agreed 10 sit on 11 and 12 May. 1992. fur 
tranuction of urget items of Government Business. 
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para No. 1032 of Bulletin-Part II, dated 26-5-1992 .............. 173 
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SI. 
No. 

1. 

2. 

7. LEAVE OF ABSENCE 

Name of Members 

Shri Pboolcband Venna 

Shri G.L. Kanaujia 

33 

Period for 
which leave 
granted 

24-2-92 to 
10-4-92 
11-3-92 to 
30-4-92 

Date when 
leave granted 

7-.5-1992 
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MotiOns UDder Rule 191 
SUMMARY 

l. No. of DOticea received ........................................................... 423 
2. No. of motioas admitted ......................................................... 107 
3. No. of motiODI cIiIcuaed ........................................................ . 
4. No. of motiODI remaiDcd Part-dilcuued............................... ..... Nil 
S. Total time takeD ............. ....................................................... 2 hours aad 

48 miauta. 
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10. OBITUARY REFERENCES 

SI. Name cl partiadan of Date of Date OD which T.T. 
No. Membenhip Death rcfercDCe made H. M. 

1 2 3 4 S 

1. Shri Daulat GuDaji Gawai 24-12-91 24-2-92 
(Member, Sixth Lok Sabha) 

2. Shri Cbhotey La! 2~1-92 24-2-92 
(Member, Faith Lok Sabha) 

3. Shri Pishupati VeDkata Rqbavaiah 10-01-92 24-2-92 0 04 
(Member, Pint Lot Sabha) 

4. Shri Saot BWl SiDJh IS~I-92 24-2-92 
(Member, Fourth ad Fifth Lok 
Sabha) 

s. Shri Kalyu Siqh SoIaDki lS~I-92 24-2-92 
(Member, Eiabth Lok Sabha) 

6. Shri A. Seaapatbi GouDder 2S~-92 1h-2-92 
(Sittina Member of Lok Sabha) 0 OS 

7. Shri O. V. AlqeaaD 3-01-92 26-2-92 
(Member, Cooatituent Auc:mbly, 
ProviJioaaI ParliaiDent, Fint, Third, 
Fifth aDd Sixth Lok Sabha) 

8. Shri Rajqopala Rao BoddepaIIi 22~-92 28-2-92 0 02 
(Member, Ftrlt to Third aad Fifth to 
Seventh Lot Sabha) 

9. Shri Madeppa Baodappa Kadadi 27~-92 ~3-92 0 01 
(Member, Third Lok Sabha) 

10. Or. Gurdial Siqh Dhillon 23-03-92 24-3-92 0 36 
(Former Speaker of Lok Sabba) 

11. Or. Santata Praad 19-03-92 27-3-92 
(Member, Fourth, Fifth ad Eiahth 0 03 
Lot Sabba) 

12. 5hri Brij Bai La! 19-03-92 27-3-92 
(~ember, Third Lot Sabba) 

13. Col. 8Mbir H.u. ZIidi 29-03-92 31-3-92 
0 01 

(Member CoaIdtueat AIIembIy-, Pro-
viIiouI PutiameDt aDd Finl Lok 
Sabha). 

37 



2 3 4 5 

14. Sbri Zulfiquar Alk Khan S.{)4..92 6-4-92 0 02 
(Member. Fourth. Fifth, Seventh and 
Ninth Lok Sabba) 

15. Shri S.S. Ramuwamy Padayachi ~92 10-4-92 0 02 
(Member, Seventh and Eighth Lok 
Sabba) 

16. Shri Kalluri Cbandramouli 21-01-92 20-4-92 0 02 
(Member, Constituent Assembl),) 

17. Shri Satyajit Jqy 23-04-92 24-4-92 0 17 
(Doyen of Cinematograr-hy-outstAlld-
ing penonality) 

18. Shri Raghunath Singh 26-04-92 28-4;92 0 02 
(Member, Fint to Third Lok Sabha) 

19. Shri Sbubi Ranjan 12-04-92 30-4-92 0 01 
(Member, Third and Founh Lok 
Sabha) 

20. Shri Hem Raj 1-05-92 12-5-92 0 01 
(Member, Fint to Fourth Lok Sabha) 
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11. PAPERS LAID ON THE TABLE 

(a) By GovcmmcDt ............................................................................ 1591 
(b) By Private Mcmbcn ...................................................................... NIL 



U. PETITIONS 

Prcacatcd by Memben ....................................................................... Niac 

40 
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15. QUESTIONS 

(I) Starred QIItatIoaI 
(a) Number of Questions put down in Question Usts for Oral 

Answers. 
(b) Number of Questions orally answered. 

(H) Sbort NoIIce QueItiaaI 
(a> Number of Questions put down in Short Notice OucatiOll List. 
(b) Number of Short Notice Questions orally answered. 

(III) UIIIlarred Qaeadoas 
<a) Number of Questions put down in Question Lists for written 

answers. 
(b) Number of Questions for which written answers were laid on 

the Table including these put down for oral answeR but not 
reached for oral answers. 

·947 

271 

··9715 

10391 

·lneludea 24 Starred Questions deleted/transferred from ODe MiDistry to another. 
"Includei 200 Ullltarrcd QuestjODS deleted/transferTed from oac:: Ministry to another. 
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DISCUSSIONS ON MA1TERS OF URGENT PUBLIC 
IMPORTANCE FOR SHORT DURATION UNDER RULE 193 

1. No. of DOIiceI rcccivcd ......................................... 22S 

2. No. of diICuIIioaI admitted ................................... 8 
3. No. of diICuIIioaI held ......................................... 2 
4. No. of ~ reaWDed Pan-dil&aaed ............... 1 
5. Toc.I a. lakeD .................................................. 5 boun IIDd 

49 miDuta 

51 



S. 
No. 

1. 

2. 

3. 

.1. SI1TINGS OF LOK SABRA 

Subject Date 

CaaceDatioa of·sitting 18.3.1992 
fized for 20 March, 
1992. 

CaoceUatioa of sitting 27.2.1992 
fixed for 16 April, 
1992. 

FiutioII of IittiDp of 29.4.1992 
Lot SIbba OD Mon-
day, the 11th aad 
na.day, the 12th 
May. 1992. 

Remarks 

The Speaker umounced tbat 
BusiDeu Advilory Committee at 
ita sitting held on 18 March, 1992 
recommended inter al;' canc:eUa-
tion of sitting fixed for 20 Marcb, 
1992. The House agreed to. 

00 the: recommendation of Busi-
ness Advisory Committee. the 
House agreed to cancel its litting 
fixed for Thursday, the 16th April, 
1992 as no sittinp had been fixed 
on Monday, the 13th April 
(Baisalr.hi); Tuesday, the 14th Ap-
ril (Binh Annivenary of Dr. B.R. 
Ambedkar); Wednaday, tbe 15th 
April (Mahavir Jayanti); and Fri-
day, the 17th April, 1992 (Good 
Friday). 

On the recommeDdatioD of Buai-
DellI Advilory Committee, the 
House ap-eec1 to fix ita siniDp on 
Moaday, the 11th and Tuaday, 
the 12th May, 1992 for traDUCtiOD 
of urpDt itelDl of OovemmeDl 
BIIIiDeu. 



51. 
No. 

1. 

2. 

3. 

19. SPEAKER/DEPUTY SPEAKER/CHAIRMAN 
AIuIoaDmoeDti/Obiervatlolll/RelereDeII 

Subject By whom Date 

ADnOUDCeIDClDt reprdiDl preseDtation of Rail· Speaker 24.2.1992 
way Budpt-I992.93. on 2S February, 1992 
after 'Queation Hour' in.r~ad of S P.M. 
AImouDccIDClDt reprdiDa (i) CaaceUation of Speaker 18.3.1992 
littius of the HoUle fixed for 20 March, 1992, 
and (ii) late IittiDa on 23, 24 and 2S March, 
1992. 
Valedictory reference OD the conclusion of the Speaker 12.S.1992 
3rd ScIIioD of Tenth Lot Sabba. 

S3 



ZOo STATEMENTS 
(I) SIll ...... M8de/Laid By MIDIIten UDder Rale 371 

SI. 
No. 

Brief Subject NIIIDC of Minister Datt 

-I. In CODDeCtioD with the Sbri C.K. Jaffer 26.2.1992 
SupplelDCDtariea railed Slwief 
in reply to Starred Ques-
tion No. 1 IIIIWCred OD 
25.2.1992 reprdiDa re-
iDltatemcat of Railway 
Employcea. 

Tune 
Takea 

H. M. 
o 03 

2. GovenuDeat BUIiDeu for Sbri P.R.. 28.2.1992 0 02 
the week COIIIIDCDciD& KUIIW'IIIaDpIam 
Moaday, the 3rd Marcb, 
1992. 

3. GovenlDlCDt BlIIiDeu for Sbri Gbulam Nabi 6.3.199 0 02 
the week COIIIIDCDCiq Azad 
MoDday, the 9th Marcb, 
1992 

4. Req.-t of Cuba for IIlc Sbri P. Chidlmbaram 9-.3.1992 0 04 
of Wheat IDd Rice. 

5. EKport IDd Import of Sbri TII'IID Ooaoi 9.3.1992 0 03 
Wllelt. 

6. Video c.etIeI relatiDa to Sbri S.B. ChI.... 11.3.1992 0 04 
I .... Mtioa of lite 
Sbri Rajiv Gaadbi. 

7. Oovemmeat BUIiDeu for Sbri Gbulam Nlbi 13.3.1992 0 OS 
the week COIDIIICIICiDa Azad 
MoDdIy, the 16cb MIrc:b, 
1992. 

8. SbooIiaa iDcidcat in SIII-
pur DiIaict, Puajlb OD 
10 Man:b, 1992. 

.,. Receat viIit of the Foreip 
S&aetIIy to the Uni-
ted Sta_ of AIDeric:a 

10. '!be CIIief of ArmJ SIIJI'. 
prell ..... 

Sbri M.M. Jacob 13.3.1992 

Sbri Eduardo Fllerio 16.3.1992 

Sbri SbIr8d PaWll' 17.3.1992 

o 03 

o 04 

o 01 



SI. 
No. 

Brief Subjcct Namc of Ministcr 

11. Price policy for Rabi Shri Balram Jakhar 
Crops of 1991-92 to be 
markcted in 1992-93 
&CasOn. 

Datc 

17.3.1992 

Timc 
Takcn 

H. M. 

o 04 

12. Govcrnmcnt Business Shri P.R. Kumarman- 18.3.1992 0 01 
for the wcek commenc- galam 
ing Monday, the 23rd 
March, 1992. 

013. Ram Janam Bhoomi- Shri S.B. Chavan 25.3.1992 o 09 
Babri Masjid issuc. 

14. On 'Tin Bighc' Shri Madhavsingh 26.3.1992 o 03 
Solanki 

15. Govcrnment Busincss Shri Ghulam Nabi Azad 21.3.1992 0 01 
for the week commenc-
ing Monday, the 30th 
March, 1992. 

16. On 'Beforc Investiga- Shri Madhavsingh 
tions' Solanki 

17. Bomb explosion in a Shri M.M. Jacob 
mosque in Faizabad, Ut-
tar Pradesh. 

18. Progrcss of investigations Shri Sharad Pawar 
into thc Bofon case. 

19. Thc dcath of Shri Hem- Shri M.M. Jacob 
ant Shahi, M.L.A., 
Bihar. 

"20. Prcsident's Rulc in Shri M.M. Jacob 
Nalaland. 

o Mcmbcn were permitted to ask clarificatory questions . 

30.3.1992 o 02 

1.4.1992 o 03 

1.4.1992 o 14 

2.4.1992 o 08 

3.4.1992 o 03 

.. Also laid on the Table a copy of the Proclamation and Order (Hindi and English 
vcmons) dated 2 April, 1992 issucd by the President under An. 356 of the 
Constitution. 

ss 



SI. Brief Subject Name of Minister Date Time 
No. Taken 

H. M. 

21. The accident involving Shri Mallikarjun 6.4.1992 (J 04 
Train No. 423 Bitragun-
ta-Vijayawada Passenger 
train and a goods train 
on the Gudur-Vijayawa-
da broad-gauge section 
of South Central Rail-
way on 5 April, 1992. 

22. The decision of the Gov- Shri Shantaram 6.4.1992 (J 113 
ernment to release Addi- Potdukhe 
tional instalments of (i) 
Dearness Allowances to 
the Central Government 
employees, and (ii) 
Dearness Relief to Cent-
ral Government Pen-
sioners. 

23. Grant of bonus to far- Shri Tarun Gogoi 7.4.1992 0 02 
mers over and above 
minimum suppon price 
of Wheat. 

24. Rcv8C8tion of Presient's Shri M.M. Jacob 8.4.1992 () 02 
Rule in Manipur. 

£25. Re. Bofors investiga- Shri P.V. Narsimha Rao 23.4.1992 () 05 
tions. 

26. Alleged rape of Tribal Shri M.M. Jacob 24.4.992 0 04 
women in Tripura. 

£27. Re. Delhi Milk Scheme. Shri Balram Jakhar. 27.4.1992 0 07 

28. The incident of fire in Shri M.M. Jacob 30.4.1992 0 06 
Nai Basti, Naya Bazer, 
Delhi OD 29 April, 1992. 

£ Members were pennined to ask c1arificatory questions. 

S6 



SI. 
No. 

Brief Subject Name of Minister Date 

29. Government Business Shri P.R. Kumarman- 30.4.1992 
for the remaining period galam 
of the Session. 

30 u. P. Basic Education Shri Arjun Singh 4.5.1992 
Project 

Time 
Taken 

H. M. 
o 02 

o 09 

31. Taking up of some new Shri C.K. Jaffer Sharief 5.5.1992 0 02 
works during 1992-93 

@3- National 
2. Tourism. 

Plan for Shri Madhavrao &india 5.5.1992 

0033 The modifications to the Shri Arjun Singh 
National Policy on Edu-
cation. 1986 

34. Derailment of 7022 Dak- Shri Mallikarjun 
shin Express on the Bal-

35 

larshah-Kazipeth broad 
gauge section of South 
Central Railway on 
6.5.1992. 
Recognition of indepen- Shri Eduardo Falerio 
dent states foUowing the 
dissolution of the Social-
ist Republic of Yugos-
lavia. 

36. Introduction of a scheme Shri Rajesh Pilot 
for providing group dial-
ling facility in the rural 
areas. 

7.5.1992 

7.5.1992 

11.5.1992 

12.5.1992 

o 02 

o 02 

o 04 

o 02 

o 09 

C> Also laid on the Table a copy of the National Action Plan for Tourism (Hindi and 
English versions). 

00 Also laid on the Table a copy each (Hindi and English versions) of the (i) National 
Policy on Education (NPE). 1986-Revised Policy Formulations and (ii) Repon of 
the CABE Committee on Policy. 

57 



(U) MA TIERS UNDER RULE 377 
PoIition regarding receipt of replies from Ministries 

Concerned during Tenth Lok Sabha as on 18.6.1992 

First session 
(9.7.91 to 18.9.91) 

Second Session 
(20.11.91 to 20.12.91) 

Third Session 
(24.2.92 to 12.5.1992) 

Total Number No. of replies 
of matters sent to 
raised members by 

Ministers and 
copies 
endorsed to 
Lok Sabha 
Secretariat 

270 189 

133 97 

314 122 

S8 

Percentage of 
replies sent to 
Members by 
the Ministers 

70"10 

72.93 

38.85 



STATEMENT SHOWING TIME TAKEN ON VARIOUS 
BUSINESS TRANSACTED DURING THE THIRD SESSION OF 

TENTH LOK SABRA 

Business 

BILLS 
Ca) Government Bills 
Cb) Private Member's Bills 

BUDGETS 
Ca) Railway Budget 
Cb) General Budget 
(c) State Budgets 

CALLING AlTENTION (Rule 197) 
DISCUSSIONS 

Ca) Half-an-Hour Discussions CRule 55) 
Cb} Shon Duration Discussion (Rule 193) 

MA lTERS UNER RULE 377 
MOTIONS UNDER RULE 191 
QUESTIONS 
PRESIDENT'S ADDRESS CMotion of Thanks) 
RESOLUTIONS 

(a) Government Resolutions 
(b) Statutory Resolutions 
(c) Private Members' Resolutions 

STATEMENTS CRule 372) 
OrnER MAlTERS such as Oath or Affirmation, Papers 
laid on the Table, Obituary References, Questions of 
Privileges, Points of Order, Personal Explanations etc. 

Time taken 

H M 
42 14 
14 59 

17 46 
60 26 

1 44 
3 51 

0 16 
5 49 
7 23 

40 13 
16 36 

@ 
12 26£ 

7 10 
2 22 

75 57· 

309 12 

Percentage 
to the total 
time taken 

13.7 
4.8 

5.7 
19.5 
0.6 
1.2 

0.1 
1.9 
2.4 

13.0 
5.4 

4.0 
2.3 
0.8 

24.6 

100.0 

• Time taken on motion recommending revocation of President's rule in Manipur (See 
statement No.8) has been shown against Statutory Resolutions since it was discussed 
together with Statutory Resolution seeking approval of President's Rule in Manipur 
(See statement No. 16(ii) , SI.No. 2.) 

@ Time taken on Government Resolution regarding Railway Convention Committee 
(See statement No. 16(i») has been shown against Railway Budget since it was 
discussed alongwith the items relating to Railway Budget (See statement No.6, SI. 
No. 1 and 2.) 

i Excluding tbe time taken On 7 Statutory Resolutions seeking disapproval of 7 
Ordinances (See statement No. 16(ii) SI. No. 3-9) as these were discussed alongwith 
motions for consideration of tbe respective Bills replacing the Ordinances (See 
statement No.3) and, accordingly, time taken on these Resolutions has been shown 
apinat Government Billa. 
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